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No, RA 65 of 97 

(01 444 of 96) 

Present : Hon'b].e lr.3ustjce S.N.Il5lliók, ViceChairman 

Hon'bl. Mr.3.P.Singh, Administrative Member 

'Is 

UNION or IfIA & ORS. 

For the applicant : Iir.B.Chetterj.., counsel 

For the respondents: Nons 

Heard on 	7,4.2000 	 . 	 Order on : 7.4,2000 

LaU t ck 'IC 

1s have, heard r.B.Chattejjee, ld'.counsel appearing 

for the review applicant in RI 65 of 97. It appears from the redo'rd 

that the,  RA was Piled on 24.12,97 against the final order passed in 

01 444 or 96 on 16,9.97. 'The statutory period for filing such RI is 
P 	30 d8ys from I  the date of final order. The Review Application Is 'palpably 

tie barred.The RI stands dismjs8ed. 
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